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आदेश /O R D E R 

 
  This is an appeal filed by the assessee against the order of the 

learned Commissioner of Income Tax (Appeals) - 13, Chennai in ITA 

No.191/2018-19/AY:2011-12/CIT(A)-13 dated 19.10.2019 for the 

assessment year 2011-12.   

 

2.  None represented on behalf of the assessee and                          

Smt. R.Anitha, JCIT represented on behalf of the Revenue. 
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3.    It was submitted by the Ld.DR that the assessee has not 

produced any evidence to substantiate his arguments that the cash 

deposited in the HDFC bank account of the assessee was from 

explained sources.  In reply to a specific query put to her, as to whether 

the assessee can be granted another opportunity before the Assessing 

Officer, it was responded that she had no objection but it was the duty 

of the assessee to substantiate the cash deposits in his bank account.   

 

4.  I have considered the submissions of the Ld.DR through video 

conferencing.  It is noticed that the assessee has been non-cooperative 

in the assessment proceedings and the appellate proceedings.  Even 

before the Tribunal, the assessee remains absent.  However, 

considering the interest of natural justice, I’m of the view that the issues 

in this appeal must be restored to the file of the Assessing Officer for  

re-adjudication after granting the assessee adequate opportunity to 

substantiate his claim.  In these circumstances, the issues in this appeal 

are restored to the file of the Ld.AO for re-adjudication after granting the 

assessee adequate opportunity of being heard.  In the event that the 

assessee remains non-cooperative and fails to produce adequate 

evidence before the Assessing Officer, the Assessing Officer shall be at 

liberty to draw inference.  
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5.  In the result, the appeal of the assessee is partly-allowed for 

statistical purposes.  

   

  Order pronounced in the open court on 18th August, 2020 at 
Chennai. 
 
 
                           Sd/-   

 (जॉजᭅ माथन) 
(George Mathan) 

᭠याियक सद᭭य/Judicial Member 
चे᳖ई/Chennai, 
ᳰदनांक/Dated, the 18th August, 2020 
 
RSR 
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